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Andhra Tamil 
Pradesh Nadu 

Selemle ... acquired (GLK) 

20 2871 1265 

3D 3673 4602 

ExpIcntory _Ia 
drilled (No.) 74 67 

Acc..uon of 011+011 EquMlent gaa 

Inplace (MMT) 

Ultimate reserves 
CMMT) 

13.5 

8.42 

21.59 

7.0 

Pondicherry 

151 

01 

Cb) The exploratory efIot18 in Cauvery Basin have 
resulted In diaccMtry of 17 oil and 9 gas finds with 
eetabliahment of 97.92 MMTOE of in-place and 16.46 
MMTOE of racoverable. reeeMlS in the basin. Currently 15 
011 and gas fields a,. under production. 

Cc) and (d) The Govemment have approved in principle 
the concept 01 a SouIhern Gas Grid to transport gas from 
the Westem Offshore fields. supplemented by impofted 
natural ~G. 

GuIdelines for rr.tment of PatIenta In 
PrIvate • Gowmment ~Ia 

882. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
stete : 

(a) whether the attention of the Govemment has 
been drawn to the news-ltem captioned "Many private 
hoepitaia refuse critical patients" appearing in the 
Hindustan Times dated January 14. 1998; 

(b) if so. whether It ia a fact thai majority of the 
private hospItaJs refused crIIIcaI patients on the plea of non-
avdabiIlty of beds In their hospitaII; 

(e) If so. whether the Government have provided 
exemption from custom duty for Importing equipmenl and 
IlIbejdiMd land to Iheae hoIpItaJs; and 

(d) If so. the action taken by the Govemment to 
provide adequate medical facliitiel to the crttlcal patientsI 
poor patIenta In private hospitals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH A~D FAMILY WELFARE CSHRI DALIT 
EZHILMALAI) : Ca) v... Sir. 

(b) Aa per dIrecIIoI. 01 Hon,. Suptwne Court. 
inItruction8 halle been IIIued bV the Central GcMrrvnent . 

to all. State GovernmenllllCentral Govemment Hoapitals 
and by the GoverM18nt 01 NCT 01 DelhI to all Hoepitaia 
including private H..- In National C8pItaI, not to 
denyadmis8lon to vIctImI of road accidenhl brought to their 
HoepItaia, and to provide them necessary traatment 
Irrespective of It being a medIco-legaI caM or not. 

(c) and (d) Some S1ateB haII8 gIII8n land and other 
faajlltiee at c:onceaIonaI ,.. and pralCribed ".. 
treatment for poor patients In Heu thereof. Slmllarty Cuatom 
Duty elC8fT1Jllon had been exteIlded to certain Hoepitaia and 
DIa~ Centres, who ware expected to provide free 
indoor/outdoor treatment to the poor. The Stale Govern-
ments are required to check whether these conditions are 
being met by private HoIpiIaIsINuraing Homes. The general 
experience has been that the requirement of free treatment 
is being met only partially at places. 

(T"tWlation/ 

LPG Connectlona 

883. SHRI JAYSINHJI CHAUHAN : Wlil the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state : 

(a) whether some gas agencies have committed 
irregularitiea In the aIIoIment of cooking gas connections; 

(b) if so. the datalia of such agenciea In each State; 
and 

(c) the action propoeed to be taken against those 
agencies by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS CSHRI SANTOSH 
KUMAR GANGWAR) : Ca) AcconIng to PUS 011 CornpaI..... some c:aMI of IrreguIarItIee In allotment of 
cooking au connection haII8 been NPOfIIId during 1997· 
98. 

(b) The detds 01 8ItabIIIhed COfJ1JIaInhI reIaIIng to 
forced .. 01 hot plate, out or turn unauthorIeed ....... 
01 connectlonl rapor1ed In .. oounIry during the ~r 
1997-88 are _ under :-

1887-98 77 

Ce) AppropNiIe penaJ action ......... agaInIt the 
enIng dIItrIJutorI under the Markatlng DIIcIpIlne GuIde-
..... which Included warning ......... fI_ and IUIPI"IIO". 

BOnIer WIng lit CIuIINt 
814. &HAl P.8. OADHAVI : WII the ...... of HOME 

AFFAIRS be pIeMed to ..... : 
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(a) whether the GowImment have received any 
requeeI from the Govemment of Gujarat for creation of 
Third Batallian of Border Wing of Home Guard; 

Cb) if 50, the details thereof; and 

Cc) the time by which it is likely to be finalised? 

THE MINISTER OF HOME AFFAIRS CSHRI L.K. 
ADVANI) : Ca) to Cc) Two additional battallions of Border 
Wing Home Guards were sanctioned fGr Gujarat in 
November, 1997. No request for sanctioning an additional 
battalion for the State is under consideration of the Central 
Govemment. 

(English] 

011 Refinery In Andhra Pnldnh 

885. DR. T. SVBBARAMI REDDY : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether in a major diversification move, the 
ONGC propose to set up an oil refinery in Andhra Pradesh; 

Cb) if so, the place where the refinery is likely to be 
set up; 

(c) the total cost of expenditure to be involved 
therein; and 

(d) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANTOSH 
KUMAR GANGWAR) : (a) to (d) ONGC is carrying out a 
feasibility study to sat up a mini-refinery in Krishna-
Godavari Basin in Andhra Pradesh at an ealirnated cost 
of approximately Rs. 30 Crores. No final decision has been 
laken on this project so far by ONGC. 

Drilling of Krlahna-Godavarl BnIn 

886. SHRI. R. SAMBASIVA RAO : Will the Minister of 
PETROLEUM AND NATURAL GAS be plaaed to state : 

Ca) whether the Oil and Natural Gas Corporation has 
modified its drilling in Krishna-Godavari basin; 

(b) if so, the estimated amount to be t8quired for 
the purpose; and 

Cc) the time by which the drilling of Krishna-Godavari 
basin is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI SANtoSH 
KUMAR GANGWAR) : (a) to Cc) Drilling in the basin Is a 

continuous process which changes depending upon 
locations identified on the basis of data acqulslllonl 
processing lind interpretation. 

The estimated amount earmarked by ONGC on drilling 
in Krishna-Godavar ballin, both onahore and offshore, 
during 1188-99 Is As. 189.04 croree, No firm tima frame 
can be indicated. 

[Translation] 

CenIr8I GI'Mt to indian Red Crou 
SocIety of Madhyll Prlldnh 

887. SHRI MarILAL VORA : Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

Ca) whether the Indian Red CI'088 Society of 
Rajnaridgaon in Madhya Pradesh had demanded As. 
60,00,000/- under Artificial Lirnb&lAppliances Assistance 
programme but the Social Welfare Department, Madhya 
Pradesh had sent a recommendation for As. 45,26,0001-
to the Central Govemment; 

(b) if so, the details of assistance released so far; 

(c) the time by which the balance assistance is likely 
to be released; 

(d) whether any letter/memoranda from ~rs of 
Pariiament has been received in this regard; 

(e) if so, the details thereof; and 

(f) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : Ca) Yes Sir. 

(b) As per' the policy prevailing during 1996-97, in 
Ministry of Welfare, a maximum amount of Rs. 6.00 lakh 
could be provided to any implementing agency on meeting 
the procedural requirement. Accordingly, a sum of As. 6.00 
lakh "as given to Indian Red Cro .. Society Rajnandgaon, 
MP during 1996-97. 

Cc) The nature of financial assistance provided 
under ADIP Scheme is non-recurring, Funds are provided 
for a particular financial year. The society has been advised 
that in case, it is interested in additional grants, it shOUld 
forward nec .... ry documents viz. list of beneficiaries,. 
Utiliaetlon certificate and audfted accounts for the financial 
888istance provided during .1998-97, alongwllh .. fnIi8h 
proposal for the current financial year. The request will be 
considered further on receipt of these necessary docu-
ments. 


